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( Shri Shantilal Shab J 
567 which has been broughtin by about 50 
Members of the House. The amendment 
briefly says that if the total tax payable as 
income-tax and wealth-tax exceeds 100 per 
cent of the income then the amount in 
excess of the 100 per cent should not be 
recovered and there will be a limit of 100 
per cent between the two. In a 
socialist pattern of life, there is noth-
ing objectionable in it. In that case, if it 
is more than 100 per cent, he would have 
paid something from his own assets or 
capital. Even as it is, when you take 100 
per cent, he and his family will have to 
be maintained out of his capital. But 
what is very interesting and intriguing is 
that I find that 14 members of the ruling 
party are in support of this amendment. 
Among them is Lhe Secretary of the 
Party. 

MR. DEPUTY-SPEAKER: He may 
continue his speech on Monday. Now, 
private members' business. 

16.01 lin. 

COMMITTEE ON PRIVATE MEM-
BERS' BJLLS AND RESOLUTIONS 

Sllrry-SECOND REPORT 

• SHRI TRIDIB KUMAR CHAUDHURY 
(Berhampore) : The question is : 

"That this House do agree with the 
Sixty-second Report of the Committee on 
Private Members' Bills and Resolutions 
presented to the House on the 29th 
April 1970." 

MR.. DEPUTY-SPEAKER. : The question 
is: 

·'That this House do agree With the 
Sixty-second Report of the Committee 
on Private Members' Bills and Resolu-· 
lions presented to the House on the 
29th April, 1970." 

The motion was adopted. 

RESOLUTION RE: RIGHT TO 
PROPER.TY-Collld. 

MR.. DEPUTY-SPEAKElt ; The House 
will now resume consideration of the.reso-
lution moved by Shri Ramamurti on Right 
to Property. Shri Madhu Limaye is to 
continue his speech, but he is absent. 
Mr. Randhir Singh. 
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